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CRNTRAL aDMINISTRATIVE TRIBUNAL , PRINCIPAL RENCH
Ot Mo LIS2/ 2000
Meaw Dalhi, This 1lth day of Decamber, 2000

Hon®ble Shri Y.k, Majotra, Membar(a)
Mon’ble Shri Shankar Raju, Member(J)

Mahavir Prasad
Keaeshompur, PO Arva Khera

O, Mathura (UR) v Applicant

By Shri R. Gopal, Advocate)

tnion of India, thraough

L Secretary
Ministry of Home &ffairs
HNorth Rloock, New Delhi

Dy, Commissionsr of Polics
Zna Bitn.DAP, Delhi~-11000%

e

Commissionsr of Paolins
Police Hars.
TP, Estate, MNew Delhi . Respondents

(By Mrs. Sumadha Sharma, fovocats )

Bv Shri ¥Y.K. Majotra

apelicant is an ex-sarvicsman who retired from Aarmy
o BLL3LL99T. He: aﬁplied far recrultment in Delhi
Police in the wear 1993 under  the -ocategory of
gx-s@ryviceman. He appeared in physical measurement and
endurance  tests and  was declared aqualified. He was
mal lead for interview vide latter dated 17,5200
{annesxurs  Bl.  According to the applicant whareas  from
the date of interview recorded in Annexure B he got The
impression that interview was to be held on 2.7.2000,
while interview was actually conducted on 2.6.2000. He
made a representation  on 16.5.2000 (Annexure () To
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Daeputy Commissioner of Police (DOP, for short) saeekin
cpportunity  ho appear befors the interview DoAarad. The

decision thereupon was not communicatsed to him, which
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resn lted in a very paouliar situation in so far as
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the anpnlicant being poc-n@ryvicanan , he can appedar in the

celection for the post of Constables in Delhi Polics only
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within Two  wear af  his retirement  from  the  Army.

poenlicant has  sought direction +to R-2  hto  gQive an

]

opportunity to him o appear haefore the interviaw board.
e In  their reply respondents have stataed that all
candidat=s who  havs bean declarad qualificd T
Irtarvien were informed through three leading newspapsrs

dated 2405

R0 i, Punjab

. MNav Bharat  Times
14
and  Pionssr  (Annexare  R-1) that the resulits  of  the
wWritten test for the post of Constable (Executivel In
Nalhi  Polics, 1998 (Phaze IT) have been declarsed  on
L5, 2000, Tnterviaws will cammencs from 25.5.2000  at
Conmunity  Hall, New Police lLines, Kingsmway Camp, Delhi.
tall  letters For interview have been issued by post o

all The <7l mandidates. Sucoesatul  candidates

whea  have not received thelr call lettaers for  intervisw

the Reception of TI Bn. naR,  MLT L Park,

may  oontact
Celhi Armed  Polioce, New Polics Lines, Kingsway Camp,
Nelhi on Za"5"20005” T case the applicant had any doubt
regarding the odate of intarview, he should have
contactad  the offics of R-2 but he did not do so. The
atyle of writing the date of interview in  the oall
Jaettar dated 17.5.2000 (Annsxlre BY clearly shows  That
itois 2.6.7000 and not 2.7.2000 as reacd by the applicant
A We hawe heard the counzal of both sides and perdsead
rhe material placesd on record,

4., Learned oounsel of the apnplicant refercing  To
snnexure B ointerview call letter atated that in ths date
af  interview  Thers i3 & olaar figure "0 mators the
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menth *7Y and the flagure 67 appears under the algnaiies

&/




3

.

off DCP which is absolutsly differsnt than the so called

Figure & mentioned in the date of interview which the
applicant  has  understood as zero. He also  mentioned
that the applicant who had put in 17 years service in
he army will not have another opportunity to appear for
fhe test of Police Constable as the period of two years

has  already passed after the date of his dischargs Trom

The Sirme.

. Learned counsal of the respondents contended that if
the anplicant had any doubt about the date of interview,
e should have contactsd the DPC for clarification of
the daubt which obviously ha did not. The applicant had
not allegad any malafide intantion against Al

.

resnonaan s,

& ., We  have carefully perused annesure B owhich is= the
interview letter. In our view, the flgure e appsaring
in  the date 16.5.2000 under bhe signatura of DOP cannot
he oconfused with the figures in the date of interyisw
whereas ot thse bottom of the letter, the date undsr the
aignatura  of  OCP has been recorded by DCPIn his oW

hand, the dates of intaryias and MemD are racorcad by

soma  ministerial staff of the affice. When the figure

¢ waprn’ has not been put o in the date of memorandum bafore

fhe  figure of month, normally the same peErson writing

date  of interview will not put “zero’ befores tha month

in the date of interview.
7. Tn this view of the matter, the contantion of The

apnlicant that he read the figure “rera and the obligue’

s 70 getting the impresaion that it was the month of
Tuly is nobt fenable., When the writer of his f1au

not  put the Tigurs “emprn’ in the date of mamaorandum  in
Fre month o ocolumn and in thae dats of intarviaw in  the

date  column, the Ffigure in the month column should not



hfve bhesn  read as “zsro’. In the above visew of the

mattar  the interview montih had to be read as figure &

and nat “rero 7

3

5. Howewver,  the pehtition i the case in which an

wviceman after having put in 17 vears of service in

the &rmy was the candidate for the post of Constable in

Delhi Police and he will not have another opportunity to

fams  the examination afresh as the stipulated rericod of
Twn waars after his retirement undar the rules will have
alreacy  expired. Aalthough we do not Find much merit in

the present petition, in the interest of Juaticse and
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ey liar faﬁyﬁ and clrcunshtances of  an extraordinary

- “» - -
case,  we Tingd 1h appropriate to direct R-2 to  hake &

- -
COMDaEs

ionate  wisw  In the mather and htake aporopriats

steps  Tor relaxation undsr Rule 20 of the O0elhi Polioe
{fppointment & Reoruitment) Rules, 1980 and allow  the
applicant o  appear  in a special interview To be
arganisad  for  the applicant for the post of Constable
(Executivel in Delhi Police. Necessary action in his
Fegard  to be taken by R-2 within two months firam  the

date of communication of tThis order.

will not be a precedent in ths peculia
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facts and oircumstances of the case. NO
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(v.K.Majotral
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